
From

The District Magistrate,
Una, District Una (H.P.)

To

The Consultant (Judicial) (P.B.),
Hon'ble National Green Tribunal,
Faridkot House, Copernicus Marg,
NewIndia Gate, New Delhi-110001.
Email id- judicial-ngt@gov.in

2072JAC/MA
Dated: 24 .03.2023
No.

O.A. No. 863/2022 titled as Joginder Singh&
Ors. versus State of H.P.

Sub: -

Sir,

It is respectfully submitted that the Hon'ble
National Green Tribunal vide order dated 11.01.2023
passed in aforesaid 0.A. had appointed the undersigned
as Nodal Agency for coordination and compliance.
Therefore, in compliance of aforesaid order dated
11.01.2023 report of the cómmittee constituted by the
Hon'ble NGT is being sent herewith for favour of your
kind perusal please.

Yours faithfully,

www

Raghav'Sharma, 1AS
District Magistrate,
Una, District Una (H.P.).
Ph. No. 01975-225800.

Encls: As above.
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Report

Subject:. Orders dated 11.01.2023 passed by Hon'ble National
Green Tribunalin Original Application No,863 of
2022 titled as Joginder Singh &orsversus State of H.P.

A. Introduction

The Original Application No. 863 of 2022 was listed before the Hon'ble

National Green Tribunal on 11.01.2023 and the Hon'ble National Green

Tribunal was pleased to pass the following order:

"1. This original application under Sections 14 and 15 of National

Green Tribunal Act, 2010 (hereinafter referred to as NGT Act, 2010) has

been registered on a letter petition dated 10.07.2022 sent by the members of
Gram Panchayat Sainsowal, Tehsil Haroli, District Una, Himachal Pradesh.

2. The grievance is that village Dharampur is a big village wherein a

stone crusher has been installed which is likely to damage agricultural land
crops etc. in the village due to emission of dust and would also cause air

pollution damaging environment in general and that of village Dharampur, in

particular. It would also cause health hazard to the residents.

3. In our view, this aspect can be looked into by the concerned

authorities, Hence, we dispose of this application directing Himachal Pradesh

Pollution Control Board (HPPCB) and District Magistrate, Una, (Himachal

Pradesh) to visit the site in question, collect relevant information and find out

if there is any violation of eviron ental norms and if the saio Committee

finds complaint to be correct, they shall take appropriate remedial and

preventive action in accordance with law within two months.

4. Nodal agency will be District Magistrate, Una, Himachal Pradesh

for coordination and compliance

5. With the above directions, this application is disposed of

6. A copy of this order be forwarded to HPPCB and the District
DisteicdMagistrate,Magistrate, Una, Himachal Pradesh by emailfor compliance.
Una, District Una (HP)

Regions
H.P.State Poution Control Board

Phase-IV, Rakkar Colony,
Distt. Una (H.P.)-174303
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B. Stone Crusher located in Village Dharampur, Tehsil HaroliDistrict

Una jointly visited by the Committeeon16.02.2023

In compliance to above referred directions issued by the Hon'ble
National Green Tribunal, the stone crusher in question located in Village

Dharampur Tehsil Haroli District Una was jointly inspected by the District

Magistrate Una and Environmental Engineer, Pollution Control Board Una in

presence of stone crusher owner and complainants/inhabitants alongwith Sub

Divisional Officer (Civil) Haroli District Una, Deputy Director Agriculture

Una, Mining Officer and other officials from the Revenue Department on

16.02.2023 at 11 A.M. During the course of inspection it was found that there

are two crusher sites located in the village i.e. M/s Shree Shree Rudra Stone

Crusher and Screening Plant Unit-lI (Proprietor Shri Kapil Sharma son of Shri

Sansar Chand) on khewat No 492 min, Khatauni No. 733, Khasra No. 5151 &

5158 land measuring 0-39-19 hectare as per jamabandi for the year 2017-2018

of Mohal Dharampur, Tehsil Haroli District Una and M/s Thakur Enterprises

Unit-IV (Proprietor Shri Rajinder Singh son of Kashmir Singh) on Khewat

No. 557, Khatauni No. 803, Khasra No. 5209, 5194, 5164, 5192, 5195, 5163,

5196 and 5191 land measuring 0-88-66 hectare as per jamabandi for the year

2017-2018 of Mohal Dharampur Tehsil Haroli District Una (H.P.). The

District Magistrate asked the complainants to show the complaint which has

been made by them to the Hon'ble National Green Tribunal on the basis of

which the Original Application No.863 of 2022 titled as Joginder Singh & ors

versus State of H.P. has been registered. Then the complainants showed the

complaint to District Magistrate and after perusing the complaint and hearing

the complainants as well as stone crusher owners the District Magistrate

issued following directions to the concerned officers/authorities: -

Executive Engineer, JSV, Una District Una will measure the distance of

JSV schemes and status of their functionality from the edge of the

nearest khasra number of each crusher site. This should be clear shown

on a map enclosed with their report. Executive Engineer, JSV shall

ascertain the nearest edge of khasra Nos of crusher sites to theirw
Distrúet Magistrate,
Una, District Una (H.P:)

schemes with assistance of SDM Haroli.

Regionnticer
H.P.State Poiuion Control Board

Phase-1V, Rakkar Coiony,
Dist. Una (H.P)-174303
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Deputy Director Agriculture Una will report regarding crop patternm

within 500 meter of proposed crusher site and likely impact of dust

pollution on these agriculture fields.

Executive Engineer, Flood Protection Division Una District Una will

report regarding whether department has permitted plying of heavy

vehicles over embankment and upto what capacity.

Environmental Engineer, Pollution Control Board Una will report

regarding pre-requisites (Pollution Control Devices and Measures) prior

to consent to operate.

During inspection, the residents raised the issue that they have given

complaint to SDM Haroli regarding fraudulent nature of NOC issued by

Gram Panchayat for the crushers. It was directed that the Sub

Divisional Magistrate Haroli District Una will submit the enquiry report

on NOC issued by Gram Panchayat concerned for setting up of stone

crushers in question.

Sub Divisional Magistrate Haroli District Una will submit report

alongwith map showing () distance of crusher site to the nearest abadi

deh or abadis of residents (i) distance of nearest edge of crusher site

from embankment of river swan.

The Mining Officer Una will ensure that all the reports should reach in

office of the District Magistrate Una within a week positively so that the

further action could be taken.

The copy of aforesaid joint inspection report dated 16.02.2023 is

annexed as Annexure B-I.

C. Departments Reports

In compliance to aforesaid directions issued by the District Magistrate

Una during the course of joint inspection dated 16.02.2023, the concerned

departments have submitted their reports which are as under: -

Diseriat Magistrate, ) Ihe Executive Engineer JSV, Una has submitted his report vide his office

Una, District Una (H16ter JSDU-1/WA-II/Mining/2022-23-21694-95 dated 18.03.2023 (copy

giorOfficer inexed as Anne
H.PState PolutionContecoey or belt of M/s Shree Shree Rudra stone crusher unit-II proposed over
Phase-IV, Rakkar Colony,
Distt. Una (H.P.)-174303

annexed as Annexure D-I) has reported that the highest node of the crusher
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Khasra no 5151& 5158 (Private land ) measuring 00-39-19 Hectares falling in

mauza & mohal Dharampur Tehsil Dharampur District Una & of M/s Thakur

Enterprises unit V proposed Khasra noover

5209,5194,5164,5192,5195,5163& 5191 measuring 00-88-66 Hectares

(Private land ) falling in mauza & mohal Dharampur Tehsil Dharampur

District Una H.P are located at a distance of 250 m & 170 m respectively from

the tube well lower Dharampur (scheme under construction)

(ii).The Regional Officer, H.P. State Pollution Control Board, Una Districot

Una vide his office letter No. HPSPCB/RO/Una/NGT/2022-3716-17 dated

23.02.2023 (copy annexed as Annexure D-I) has reported that both the stone

crushing units have obtained Consent to Establish of the State Board valid up

to 31.03.2023. Further, as per his above-referred report the said Units will

have to obey the guidelines framed by the Department of Science &

Technology, Government of Himachal Pradesh vide Notification No. STE-E-

(5)-9-2018 dated 29.06.2021 prior to Consent to Operate of the State Board.

(ii). The Executive Engineer, Flood Protection, Gagret vide his office letter

No. JSV-FPDG-WA-NOC file-2023-11566-67 dated 09.03.2022 (copy

annexed as Annexure D-III) has reported that the Flood Protection Division

Gagret (looking after flood protection works of the Una District) has no

objection for plying of heavy vehicles if owners of Crushers will give their

undertaking to maintain the top surface of embankment periodically time to

time.

iv). The Deputy Director, Agriculture Una vide his office letter No.

Agr/Unal (A)2)8-3/2018 -4642 dated 24.02.2023 (copy annexed as

Annexure D-IV) has reported that the main crops grown around the stone

crushing unit to be established at Village Dharampur, Tehsil Haroli District

Una (H.P.) are Maize, Paddy & Potato during Khariff and Potato, Wheat &

Vegetables during Rabi season. If the proper mechanism of dust suppression

system is not maintained in the stone crushing unit, it will affect the plant

growth (settling of huge dust on plants will cause blocking & damaging their

internal structures, abrasion of leaves and resulting in stunting growth), soil

Distret Magistrate, fertility (changes in soil pH) and ultimately the yield of the crops.
Una, District Una (HP.)

RegioPOficerConigffice letter No. SDM/H/SDK-301 dated 22.02.2023 (copy annexed as

(v). The Sub Divisional Officer (Civil), Haroli District Una (H.P.) vide his

Phase-IV, Rakkar Cokony,
Distt. Una (H.P)-174303
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Annexure D-V) has submitted his report along with map showing the distance

of the crusher site to the nearest abadi deh or abadis of residents and the

distance of the nearest edge of crusher site from the embankment of river

swan which it is revealed that the proposed sites are fulfilling the site

parameters as framed by the Department of Science & Technology,

Government of Himachal Pradesh vide Notification No. STE-E-(5)-9-2018

dated 29.06.2021. He has further reported vide his office letter

No.SDM/H/SDK-408-409 dated 14.03.2023 (copy annexed as Annexure D-

V) has also submitted his report in espect of NOC issued by the Gram

Panchayat concerned for setting up of stone crushers in question according to

which NOC issued by the Gram Panchayat concerned for setting up of stone

crusher in question is in order.

D. Conclusion

The joint inspection of the site of the stone crusher unit over Khasra no

5151& 5158 (Private land ) measuring 00-39-19 Hectares falling in

mauza & mohal Dharampur Tehsil Dharampur District Una H.P applied

by Sh Kapil Sharma S/o Sh Sansar Chand was conducted on

27.10.2020 && Khasra no 5209,5194,5164,5192,5 195,5 163& 5191

measuring 00-88-66 Hectares (Private land ) falling in mauza & mohal

Dharampur Tehsil Dharampur District Una H.P applied by Sh.

Rajender Singh S/o Sh Kashmir Singh was conducted on 17.12.2020

under the Chairmanship of Sub-Divisional Oficer (Civil ) Haroli as per

the guidelines of the Department of Science & Technology,

Government of Himachal Pradesh notified vide Notification No. STE-

E-3)-17/2012 dated 29.05.2014. On the basis of this inspection

provisional registration has been issued by the State Geologist vide in

favour of Sh Rajender Singh S/o Sh Kasmir Singh on 01.02.2021 &

Sh Kapil Sharma S/o Sh Sansar Chand on 29.01.2021 From the enquiry,

it was observed that the sites fulfill the eriteria of minimum safe

distance specified in the above guidelines. However, Deputy Director

(Agriculture) has submitted that an adequate dust suppression

mechanism should be installed by the crushing unit for the prevention
Distriet-Magistrate,
Una, District Una (H.P.) of potential damage to crops in the vicinity. In a notification No. STE-

E-(5)-9/2018 dated 29.06.2021issued by Environment, Science &Regio Officer
H.P.State Pollution Control Board
Phase-IV, Rakkar Colony,
Distt. Una (H.P.)-174303
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Technology Department following pollution control measures are

mandatory for running of stone crusher

o Every unit shall provide a wind-breaking wall along with a

suitable enclosure to ensure adequate dust containment.

o Every Unit shall have a dust suppression system with water spray

and sprinkling system.

o Dust extraction and collection system shall be provided at the

crusher and transfer points in every Unit.

oEvery Unit shall have an adequate water supply along with at

least two days of water storage facility for running pollution

control equipment.

o Facility for regular cleaning and wetting of the ground shall be

provided.

o Trees of suitable species shall be planted to develop a green belt

within and along the boundary of the premises.

o Dust suppression system, water sprinkler used in stone crusher

shall be of uniform technology as it was noticed that at different

location different kind of sprinkler system were being used which

were observed and found to be causing wastage of water and

excessive use of water.The mist, spray nozal system being quite

efficient in controlling the dust pollution, shall be installed for

dust suppression.

o The wind breaking walls shall be reconstructed scientifically with

application of wind rose diagram for the unit i.e. towards, the

predominant direction of wind and natural profile of the area.

Directions in this regard have been issued to District Mining Officer to

ensure compliance of these guidelines by the stone crushing unit.

Rea A
Regional Officer
H.P.State Polilution Control Board

PREgionalbiceony,
EP. State Pollution Control Board,

Distriet Una (H.P.).

bisict Magistrate,
U:DistisickMagistate,

Una, District Una (H.P.).
74303
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A NNEYORE B-I

Joint Inspection Report of Stone Crusherlocated inVillage Dharampur, Tehsil Haroli District
Una in pursuance of thedirections issued by theHon'ble National Green Tribunal New Delhi vide
orderdated 11.01.2023 passed in O.A.No. 863 of 2022 titled as Joginder Singh& ors versus Stateof
H.P.

In compliance to directions issued by the Hon'ble National Green Tribunal New Delhi vide aforesaid
order dated 11.01.2023, the stone crusher in question located in Village Dharampur Tehsil Haroli District
Una was inspected jointly by the District Magistrate Una and Environmental Engineer, Pollution Control
Board Una in presence of stone crusher owner and complainants/inhabitants alongwith Sub Divisional
Officer (Civil) Haroli District Una, Deputy Director Agriculture Una, Mining Officer and other officials
from the Revenue Department on 16.02.2023 at 11 A.M. The Joint Inspection Team observed that as per
directions ofthe Hon'ble National Green Tribunal contained in aforesaid order dated 11.01.2023, the District
Magistrate Una has to visit the site in question alongwith Himachal Pradesh Pollution Control Board and
collect relevant information and find out if there is any violation of environmental norms and if the said
Committee finds complaint to be correct, they shall take appropriate remedial and preventive action in
accordance with law within two months. The grievance is that village Dharampur is a big village wherein a
stone crusher has been installed which is likely to damage agricultural land, crops etc. in the village due to
emission of dust and would also cause air pollution damaging environment in general and that of village
Dharampur, in particular. It would also cause health hazard to the residents.

During the course of inspection it was found that there are two crusher sites located in the village i.e.
M/s Shree Shree Rudra Stone Crusher and Screening Plant Unit-II (Proprietor Shri Kapil Sharma son of Shri
Sansar Chand) on khewat No 492 min, Khatauni No. 733, Khasra No. 5151 & 5158 land measuring 0-39-19
hectare as per jamabandi for the year 2017-2018 of Mohal Dharampur, Tehsil Haroli District Una and M/s
Thakur Enterprises Unit-IV (Proprietor Shri Rajinder Singh son of Kashmir Singh) on Khewat No. 557,
Khatauni No. 803, Khasra No. 5209, 5194, 5164, 5192, 5195, 5163, 5196 and 5191 land measuring 0-88-66
hectare as per jamabandi for the year 2017-2018 of Mohal Dharampur Tehsil Haroli District Una (H.P.).
The District Magistrate asked the complainants to show the complaint which has been made by them to the
Hon'ble National Green Tribunal on the basis of which the Original Application No.863 of 2022 titled as
Joginder Singh & ors versus State of H.P. has been registered. Then the complainants showed the complaint
to District Magistrate and after perusing the complaint and hearing the complainants as well as stone crusher
owners the District Magistrate issued following directions to the concerned officers/authorities: -

Executive Engineer, JSV, Una District Una will measure the distance of JSV schemes and status of
their functionality from the edge of the nearest khasra number of each crusher site. This should be
clear shown on a map enclosed with their report. Executive Engineer, JSV shall ascertain the nearest
edge of khasra Nos of crusher sites to their schemes with assistance of SDM Haroli.
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Deputy Director Agriculture Una will report regarding crop pattern within 500 meter of proposed

crusher site and likely impact of dust pollution on these agriculture fields.

Executive Enginer, Flood Protection Division Una District Una will report regarding whether

department has permitted plying of heavy vehicles over embankment and upto what capacity.

Environmental Engineer, Pollution Control Board Una will report regarding pre-requisites (Pollution

Control Devices and Measures) prior to consent to operate.

During inspection, the residents raised the issue that they have given complaint to SDM Haroli

regarding fraudulent nature of NOC issued by Gram Panchayat for the crushers. It was directed that
the Sub Divisional Magistrate Haroli District Una will submit the enquiry report on NOC issued by
Gram Panchayat concerned for setting up of stone crushers in question.

Sub Divisional Magistrate Haroli District Una will submit report alongwith map showing (i) distance

of crusher site to the nearest abadi deh or abadis of residents (ii) distance of nearest edge of crusher
site from embankment of river swan.

The Mining Officer Una will ensure that all the reports should reach in office of the District
Magistrate Una within a week positively so that the further action could be taken.

A K
Mining ficer, AsH Environnfental Enginee,

Pollution Control Board,
Una, District Una (H.P.)

District Una.

SubDivisioal Officer (Civil)
Haroli District Una.

Deputy DireetofAgricuture
Una, District Una.

Distriet Màgistrate,
Una, District Una (H.P.)
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NNNEXORE

frar23-
Himachal Pradesh
Jal Shakti Vibhag

Dated: 18.03.2023No. JSDU-1/WA-II/Mining/ 2022-23/- 21694-95
To

The Mining Officer Una,
Tehsil& Distt-Una(H.P)

Joint Inspection Report of Stone Crusher located in
Village Dharmpur, Tehsil Haroli District Una in
pursuance of the directions issued by the Hon'ble National
Green Tribunal New Delhi vide order dated 11.01.2023

Subject:

passed in O.A No. 863 of 2022 titled as Joginder Singh &
ors versus State of H.P.

In this context, it is intimated that the departmental utility

beyond the site of proposed land as mentioned in letter No. Udyog (Bhu) UNA-

ILLEGAL Mining/- 2195 dated 17.03.2023 is matches with the site plan as verified at

site by the Assistant Engineer, Jal shakti Sub Divison Haroli for Khewat No. 492

min, Khatouni No. 733, Khasra Nos. 5151 & 5158 land measuring 0-39-19 hectare as

per jamanandi for the year 2017-18 of Mohal Dharmpur Tehsil Haroli Distt Una and

M/s Thakur Enterprises Unit-1V (Proprietor Shri Rajinder Singh S/o Sh. Kashmir

Singh) on Khewat No. 557, Khatouni No. 803, Khasra No. 5209, 5194, 5164, 5192,

5195, 5163, 5196 and 5191 land measuring 0-88-66 hectare as per jamabandi for the

year 2017-2018 of Mohal Dharampur Tehsil Haroli Distt Una (H.P).

This is for your Kind information

DA: Key Plan.

Executive Engineer,
Jal Shakti Division No.1 Una
Distt-UpatH.P)

Copy forwarded to the Assistant Engineer, Jal Shakti Sub
Division Haroli for information under as above.

Executive Engineer,
Jal Shakti Division No.1 Una
Distt-Una(H.P)
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LAN SHOwING THE DISTANCES FRoM PRoPosED SITE FoR CRuSHER TO PRo POSED SCHEM6
rRRICATION,TIwELL)of JAL SHAKTI IBHAG CN.TS.TN VLAGE DHARAM PUR

SwAN RIVERR

5209

DISTANCE

17o
MTRS

SIS&

DISTANCE_2So

MTRS
TIWELL LowER DHARAMPfUR

SCHEME UNDER CoNSTRUCTION)

5233

2J3,s Assistant Engineèr,
Jal Shakti Sub Division
Haroli, Distt. Una (H.P)

Executive Engineer
Jal Shakti Divis'on N0.1, Una T HRnl
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ANNExRE-D -I

NGT MatterH.P. STATE POLLUTION CONTROL BOARD
Regional Office UnaPhase-1V Rakkar Colony, Tehsil & Distt. Una, Pin-174303(H.P.)

Phone: 01975-238131
Website: http://www.hpmch.nic.in

e-mail:pcbrouna2@gmail.com
No: HPSPCB/RO/Una/NGT/2022:

16-17 Dated:

231oa1903
From: Regional Officer
To

The Deputy Commissioner,

Una, District Una (HP)
Subject: Joint Inspection Report of stone Crusher located in Village Dharampur, Tehsil

Haroli District Una in pursuance of the directions issued by Hon'ble NGT.
Respected Sir,

This has reference to the Joint Inspection Report of stone Crusher located in VillageDharampur, Tehsil Haroli District Una conducted on 16/02/2023 in pursuance of the directions
issued by Hon'ble NGT vide Order dated 11/01/2023 passed in OA No. 863 of 2022 titled asJoginder Singh & ors versus State of HP. There are two crushers sites located in the village i.e *"

Shree Shree Rudra Stone Crusher and Screening Plant Unit-Il (Proprietor Shri Kapil Sharma son of
Shri Sansar Chand) and M/s Thakur Enterprises, Unit IV (Proprietor Shri Rajinder Singh Son of
Kashmir Singh), both the stone crushing units have obtained Consnet to Establish of the State
Board valid up to 31/03/2023. As per the directions of the committee, the report regarding pre-
requisites (Pollution Control Devices and Measures) to be provided by Stone crushing unit prior to
Consent to Operate of the State Board as per Guidelines for Stone Crushers issued by the
Department of Science & Technology HP vide Notification No. STE-E-(5)-9-2018 dated
29/06/202 1 is as below:

. Every unit shall provide a wind breaking wall of adequate height along with
suitable enclosure to ensure adequate dust containment.

2. Every Unit shall have a dust suppression system with water spray and sprinkling
system.

3. Every Unit shall have adequate water supply along with at least two days water
storage facility for running pollution control equipments.

4. Facility for regular cleaning and wetting of the ground shall be provided.
5. Trees of suitable species shall be planted to develop a green belt within and

along the boundary of the premises.

6. Every Unit shall have a separate energy meters for pollution control devices
wherever the energy is consumed for operating them and record thercof shall be
maintained and made available to the Himachal Pradesh State Environment
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Protection and Pollution Control Board (hereinafter referred to as State Board)
whenever demanded.

7 The stone crushing unit shall be provided with acoustic enclosure near jaw sheds
and shall be properly designed and approved by the State Pollution Control
Board as per Central Pollution Control Boerd norms to control noise pollution in
accordance with the Environment (Protection) Act, 1986

8. Stone crushers unit project proponent shall cover all the conveyor belts as wel
as provide dusts skirt at material transfer point

9. All approach roads and ramps snall be properly paved so that it does not lead to
dust pollution.

T0. Speed control, low speed means less dust. For vehicles, speeds limit 20 km/hour
in I Km periphery of unit.

T1. Adequate toilet facilities for manpower at stone crushers and mining lease area
shall be provided by the stone crusher owners.

12. All the stone crushers shall have to construct a RCC/ concrete stone masonry
wall on valley side wherever applicable to ensure that the downstream water
sources etc. are not atffected, if applicable.

This is submitted for your kind perusal and further necessary action please.

Yours faithfully,

Er. Praveen Kumar
Regional fficer

HPSPCB Una
Copy to:

The Mining Officer, Una, Distt. Una for information and further necessary action please.

Er. Praveen Kumar
Regional officer

61 HPSPCB Una
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ANN&YKED-L

frai 23-3
ar(fas

Dated: 9-3-2-12

Himachal Pradesh
Jal Shakti Vibhag

No. JSV-FPDG-WA-NOC file-2023- /S66-67
To

The Mining Officer,
Una Distt. Una H.P.

Subject: Joint inspection report of Stone Crusher located in village
Dharampur, Tehsil Haroli District Una in persucance of the
directions issued by the Hon'ble National Green Tribunal New
Delhi vide order dated 11-02-2023 passed in O.A No.863 of 2022
titled as Joginder Singh & Ors. versus State of H.P.

Reference:- Your office letter No. Udhyog(Bhu)(UNA) illegal mining/1218
dated 07-03-2023.

Kindly refer to your office letter on the subject cited above it is

intimated that Flood Protection Division, Gagret (looking after flood

protection works of the Una District) has no objection for plying of heavy
vehicles if owners of Crushers will give their undertaking to maintain the top
surface of embankment periodically time to time.

Executive Engineer,
Flood Protection,

Gagret

Copy to the Assistant Engineer, SRFMP Sub Division Haroli w.r.t
his letter for information

Executive Engineer,
Flood Protection,
Gagret
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ANNEruRG-DIV

1647
faa 23

email:ddauna@ymail.com
(fa

Department of Agriculture, Himachal Pradesh
O/o Deputy Director of Agriculture,

Una, Distt. Una, H.P.
Phone No. 01975-226101, FAX: 01975-223082
No. Agr/ Una/(A)(2) 8-3/2018 Dated: 24.02.2023

n642To
he Mining Officer, Una
District Una (H.P)

Subject: Compliance of order dated 10.01.2023 passed by the Hon'ble National GreenTribunal-Submission of report

Sir

This is in reference to your good office letter No. Udyog (Bhu)-Laghu-(UNA)/OA 863 of 2022-2038 dated 21.02.2023 on the subject cited as above.

In this context, kindly find enclosed herewith the report regarding crop pattern within 500 meterof proposed crusher site and likely impact of dust pollution on agricultural crops please.
This is submitted for favor of your kind information and further necessary action please.

Encls: Inspection Report

ThankingYou

Depy Director, Agriculture
Una. District Una (HP)

Endst. No. As Above Dated:

Copy forwarded to The worthy Deputy Commissioner, Una, District Una (H.P) for favor ofinformation please.

Deputy Director,Agriculture
Una, District Una (H.P)
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Inspection Reportregarding erop patternof proposed Crushersiteand likely impact of
dustpollutiononagriculturefield

The main crops grown around the Stone crushing unit to be established at Vill Dharampur
Tehsil Haroli, Distt. Una (H.P) are Maize, Paddy & Potato during Kharif and Potato, Wheat &
Vegetables during Rabi season. If proper mechanism of dust suppression system is not
maintained in stone crushing unit, it will affect the plant growth( settling of huge dust on plantswill cause blocking & damaging their internal structures, abrasion of leaves resulting in stunting
growth), soil fertility ( changes in soil pH) and ultimately the yield of the crops.

lACnclY
Subject Matter Specialist
Dev. Block Haroli, Distt. Una (H.P)

Deputy Directofof Agriculture
Una, Distt. Una (H.P)
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ANNEXURE-D V

y,
37 HU5 HfLATNT(AT.),, T 3aT (E..)

341A,
3Fo1T, T olT (T8..)

37HCSDM/H/SDK ZO

HFTE4,HefMA

site3/3323
1. aFTT THT 5209 HETT AT À A AAT ad àc Highest

t f araT THNT 5233 FETT ETATT TIT TTHT 170 #tET aadt
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From

The District Magistrate,
Una, District Una (H.P.)

To

The Mining Officer,
Una, District Una (H.P.).

206 /AC/MANo.
Dated: - 24.03.2023

O.A. No. 863/2022 titled as Joginder Singh &
Ors. versus State ofH.P.

Sub:-

Sir,

Enclosed herewith please find the copy of
report duly signed by the Committee constituted by the
Hon'ble NGT vide order dated 11.01.2023 passed in
aforesaid O.A. for further immediate compliance.

Raghav Sharma, IAS
District Magistrate,
Una, District Una (H.P.).
Ph. No. 01975-225800.

Encls: As above.
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